
                                      
 

      

       

 

 

 
        

   

       

         

     

         

            

             

          

         

             

           

          

           

         

          

          

                                                        

                                                      

        

                

            

    

          

           

             

             

               

           

           

         

      

   

 
 

 
 

 
 
 
 

CRP[SH] No.13/2011 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

Heard Mr. L Khyriem, learned counsel appearing for 

the petitioner. 

None appears for the respondent inspite showing the 

name of the learned counsel in the causelist. 

This revision petition, as depicted earlier occasion, 

the parties had approached this Court for the second time in 

respect of the matters relating with the injunction arising out of TS 

No. 3 of 2008. Even if the TS No.3 of 2008 was filed as early as 

2008, further proceedings of the title suit was stalled because of the 

revision petition filed by the parties against the interim order passed 

in TS No. 3 of 2008. This revision petition also filed against the 

order passed by the Trial Court in an injunction application filed by 

the petitioner for maintaining status quo in the suit land. 

From the record, it is clear that in an application for 

injunction filed by the respondent, the learned Trial Court passed 

another order restraining the petitioner from entering into the suit 

land. From this very fact, it is clear that there are two contradictory 

orders, viz. (i) Order of maintaining status quo and (ii) 

another for restraining the petitioner from entering into the suit land. 

In this peculiar circumstance, this Court is of the considered view 

that for the speedy disposal of the TS No. 3 of 2008 and also in the 

interest of both the parties, the status quo of the suit land as on 

today shall be maintained. 

The record of TS No. 3 of 2008 called for by this 

Court in connection with the present revision petition shall be sent 

down to the Trial Court for trial. The Trial Court after receiving the 

record of TS No. 3 of 2008 shall make an endeavour to complete 

the trial of TS No. 3 of 2008 within a period of six months from the 

date of receipt of the record. The learned Trial Court is further 

directed to issue notice to the parties as soon as the record of TS 

No. 3 of 2008 has been received from this Registry. 

With the above observations and directions, this writ 

petition stands disposed of. 

JUDGE 

S.Rynjah 



                                      
 

 

 

      

       

 

 

 

        

      

 

  

 

        

     

 

 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP No.[SH]7/2011 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

Learned counsel appearing for the respondent prays for one 

week’s time for taking necessary instructions from his client. 

Pray is granted. 

As agreed to by the learned counsel appearing for the 

parties, list this case on 28-5-2013. 

JUDGE 

S.Rynjah 



                                      
 

 

 

      

       

 

 

 

        

  

 

        

          

          

 
 
 
 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP No.[SH]4/2011 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

As prayed for by the parties, list this case again on 

12-6-2013. 

It is cautioned that further adjournment will not be 

allowed thereafter. This revision petition will be disposed of even if 

there be no representation from the side of the parties. 

JUDGE 

S.Rynjah 



                                       
 

 

 

      

       

 

 

 

     
 
 

 
 
 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP No. [SH]40/2010 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

List this case again on 15-5-2013. 

JUDGE 

S.Rynjah 



                                      
 

 

 

      

       

 

 

 

        

  

 

        

          

          

 
 
 
 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP No.[SH]60/2010 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

As prayed for by the parties, list this case again on 

12-6-2013. 

It is cautioned that further adjournment will not be 

allowed thereafter. This revision petition will be disposed of even if 

there be no representation from the side of the party. 

JUDGE 

S.Rynjah 



  

 

 

 

 

               

       

 

 

 

 

          

      

 

 

 
 

 
 

 

 
 
 
 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC No. SH 319/2012 

In CRP NO. SH.30/2012 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in Test Case SH 

No.1/2011, this misc.case also stands disposed of. 

JUDGE 

S.Rynjah 



 

 

 

 

 

 

               

       

 

 

 

 

          

      

 

 

 
 

 
 

 

 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

               

       

 

 

 

 

          

      

 

MC(WPC SH NO.140/2013 

InWP(C) NO. SH 96/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in WP(C) NO. SH 

96/2013, this misc.case also stands disposed of. 

JUDGE 

S.Rynjah 

MC(WPC SH NO.132/2013 

InWP(C) NO. SH 91/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in WP(C) NO. SH 

96/2013, this misc.case also stands disposed of. 



 

 
 

 
 

 

 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

                

       

 

 

 

 

          

      

 

 

 
 

 
 

 

 
 
 

 

 

 

 

 

 

 

JUDGE 

S.Rynjah 

MC(WPC) SH No.126/2013 

InWP(C) No. SH 90/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in WP(C) NO. SH 

96/2013, this misc.case also stands disposed of. 

JUDGE 

S.Rynjah 



 

  
 

 

 

      

       

 

 

 

     

 
 
 
 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.[SH]47/2013 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

List this case again on 28-5-2013. 

JUDGE 

S.Rynjah 



                                     
 

 

 

      

       

 

 

 

        

            

        

  

 

   

 

     

 

         

 

 

 
 
 

 
 

 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]67/2013
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

14-05-2013 

Mr S Dey, learned counsel appearing for respondents 

No. 1 and 2 and Mr A.H Hazarika, learned counsel appearing for 

respondent No. 3 pray for three weeks time for filing affidavit-in­

opposition. 

Prayer is granted. 

List this case again on 4-6-2013. 

Issue notice on the prayer for interim returnable on 4­

6-2013. 

JUDGE 

S.Rynjah 



 

                                     
 

 

 

      

       

 

 

 

        

           

     

  

      

 

          

     

 

     

 
 

          
 
 
 
 
 

 
 

 

 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]103/2013 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

Heard Mrs NG Shylla, learned counsel appearing for the 

petitioner and Mr. S Sen Gupta, learned counsel appearing for the 

State respondent No. 1. 

Issue notice returnable within four weeks. 

No formal notice is called for as the respondent have already 

entered appearance through Government advocate. 

List this case again on 11-6-2013. 

Issue notice on the prayer for interim returnable on 11-6-2013. 

JUDGE 

S.Rynjah 



                                     
 

 

 

      

       

 

 

 

        
 

 
 
 
 
 

 
 

 

 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]270/2012 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

As prayed for by the parties, list this case on 11-6-2013. 

JUDGE 

S.Rynjah 



                                      
 

 

 

      

       

 

 

 

     

 
 
 
 

 
 

 

 
 
 

 
 

WP(C) No.[SH]243/2012 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

14-05-2013 

List this case again on 28-5-2013. 

JUDGE 

S.Rynjah 


